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Shri L. Chandra Singh,

s/o|Late Shri Lekshman Singh,
nouaged about S50 years,

uorking es Vghicle Driver, - _
or fice of the Divisional Raflway,
naneger Works, Southern Railway,

Bangalore. : ces Petitioner
3 .
: (8y Rdvocate shri Mm.S, Anandéramu )

N i
. l
Shri - Hohan A. Menon, ‘
. Divisional -Personnel Ufficer,
' mvﬁazmal office,
Pereonnel Branth,
SGuthern Railway, ) .
Bangalore. o : eee  Respondent

(By Advocate Shri N.S. Prasad )

ORDER

.ﬂamakriehnan, t'lemblr {A) = ~——: s

" :,contempt Apatition ehallenging what acco_"_ing""to‘ him is the railway
authotity e action disregarding the Tribunal'e decision rmdercd on

27.8.93.

' The Tribunal vide its order dated 27.8.93 in OA 40/91 had

niyappa who atarted tunctioning as a Driver from a date later than

l

i ) 0002/"

2 2. ;
3 \\dire!cted that the applicant's seniority should be retixed in the cadre
» f; A c;f d!l.‘i\lets in such a manner that he fanks‘ above Shri Venkatesh | _
) s
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The Tribunal also hoéever held that there wes ho werit in
the other contention of the applicant that he éhould rank senior to
R=5 to 9 who started funcf.ioning as Drivers from dates earlier to ths
of the applicent and also got regularised sarliér. In pursuance to
this directieﬁ, the Divisional foice,,‘ Southem Railway, Bangalors,
revised the provisional seniority list as an 1,11.93 by ite order
dated 24,111,893 as at Annexure A=2. In thie gradation list, the
applfcant hes been shown above Shri Venkatesh Muniyappa, Respondent
No.4, but has been placed bslow the bithar privéte respondents as per
the direction of the Tritunal, ‘However, on. 24,2,94, a corrigendum
(Annexure A-3) was issued which reade as f‘olldws:-

"Subs Seniority list of Statt Car Drivers
= SBC Division,

Refs This ofrice letter No. B/P, 671/1T/PC/
Vol.I dated 24.11.93,

The date trom which Shri He MWed Huesain, Sl.No.4 of
the above seniority list is continuously working as Driver
may be read as 25.08.80 instead of 28,04,83 under column
No.7. R
The date of regularisation of Sri L. Chandra Singh,
Sl, No.5 may be read as 3,3.,89 in stead of 19,3.81 under
column No.B." )
Shri Anandaramu, learned counsel tor the applicant submite that the
corrigendum has taken sway the benefit of senicFity which was cone

ferred by the letter dated 24,1193, He turther submits that the

corrigendum dated 24.2.94 as at Annexure A-3 has defied our direction,

Je The respondente in their reply statement have categorically
stated that the corrigendum will not alter the position in the senio-
rity 1ist as at Annexure A~2, “the relevant portion of the reply reads

as tollowss
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"The cortigendum issued correcting the date of regulcri-
. sation of promotion as 3.3.89 without altering his position
. in the seniority list will not lead to disobedience of this
Hon'ble Tritunal's ordere, in ae much as the applicant has
been placed above Shri Venkatesh Muniappa in te seniority
1ist and the Hon'ble Tribunal has also noticed that he.
should be below Ahmed Hussain which is the ranking ttnt 10
given to him nowe

The respondent: submits ‘that no disrecard or die-respect
| has been shown to this Aod'ble Tribunal'e orders. The

respondent has complied with the orders of this. ﬂon'blo
Tribunal 1n full.® '

§
Shri N.S. Praead, learned etanding counsel tor raspmdenta also makes

it clear that the intention of the reepondmt is not . to altet thc

seniouty of the applicant who is placed 1mmed1ate1y abOVe shri mGa-

| )

i
. tesh Muniyappe and immediately below Shri Ke Ahmad Huasaln, which is

in consonence with the direction of this Tritunal.

, : S
4, In viev of the categorical assurance by the railways @é also

brought out by the leatned standin g counsel during the hearing that
I
the applicant's senfority will be regulated in strict conformity with

a~X
the directime of this Tribunal that the Corrigendum dated 24,2,94 -

does not alter this position, we tind that the Railways have not

commi

. tion and the alleged cmteme:s are dischar: ged.

] S~
( A.NL. Vujjanaradhya ) ' ( V. Ramekrishnan )
Member (3) o : . Member (A)
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- Bangalore Bench
Bangalore

tted any contempt. w., accordingly dismiss this contempt éeti—



